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I .  .1 	 FORM NO. 4 

(See Rule 42) 

iThe Central Administrative Tribunal 
11 	GUWAHATI BENCH : GUWAHATL 

App1ica 

Respon 

Advocat 

•41 Advocal 

ORDER SHEET 
APPLICATION NO. 	OVQ 	OF 199 

2Jov C2/ 

(s) 	 tL/ 

or Applicant(s) /, 	'• 

/L1 	 jJ3-)z- 

r Respondent(s) 	 s 

Notes the Regstry 	Date 	 OrdeT 	the Tribu.na 

19. 1.200 	Pèsent: Hone ble Mr.G.L.Sanglyine, 
AdministratIve Member 

This application has been filed by 

the applicant seeking certain directions 

in regard to his transfer and posting 

inSiSI,Guwâhati. In this application 

the applicant has submitted representa-

tion dated.28.5.99. But no reply has 

been received from the respondebts. The 

applicant is still serving as Skilled 

Worker Gr.I in S.I.S.I. at Imphàl. 

I have heard learned counsel of both 

sides. I am of the view that there is no 

case for scrutiny and decision in the 

present O.A. I therefore, dispose of the 

application with direction to the respon-

dents to dispose of the representation 

dated.28.509 submitted by the applicant. 

The applicant may also submit fresh 

representation. If the fresh representa-

tion is submitted by the applicant the 

contd/- 
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v 	 O.A. 12/2000 

/ 	 r 
Notes of the Registry 	Date 4 	Order of the Tribunat 

I 
1912000the respondents shall cons4der the  

representtion also. They shall9nmuni- 

s. aking;qder to the applicant 

9tO 

	

	 within a period of two months from the 

date of receipt of this order. Applica- 

;j') 	 tjon 'idisposed of. No order as to 

fj 	 costs. 

in 	 Memer 

çP 
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In the Central Administrative Priburial 

Guwahati Bench U Gu'wahatj. 

O.A. No. 	__/2000. 

iri iirlove Chandra Medhi. 

applicant. 
-Versus - 

Union of India and others. 

...... Respondents. 
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In the Central Admfriistrative Tribunal 

Guwahat i Bench u:  Guwa.hat 1. 

An application under Section 19 of the Administrative 

Tribunals Act, 1985 ). 

o.k. Wn . 	/ / /9000- 

EMEN 

hri Durlove Chandra }edbi 

ion of Li'- '. M-t.cLLAt' 

killed 'worker Grade-I 

mall Industries Service Institute 

mphal - 795 001  ( MANIPUR 	 Applicant. 

ND 

• The Union of India 

Through the 8ecretary to the 

Government of India, 

Ministry of Industry, 

Department of S.S.I., 

Agro & Rural Industries, 

New Delhi. 

• The Development Commissioner 

Small Scale Industries, 

Nirman Bhawa!1, New Delhi-I 1. 

• The Director ( Admn.) 

Office of the evelopment Commissioner (SSI), 

Nirman Bhawan, New Delhi -11. 

. CLJVLj6-L/"'P- "Lt-3 
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The Director, 

Small Industries Service In stitute, 

Takyelpat Industrial Istater 

Ixnphal - 795001 (MIup). 

The Director, 

Small Thdustrjes Service Institute, 

Bamunimaidan, Guijahati-11. 

......  

1. 11articulars of Ord er(s)gain Si which thIs 

cation_ise 2 

This application is made not against any particular 

rder but challenging the illegal and arbitrary action of 

the respondents in not transferring the applicant from 

1 to Guwahatl. 

Jurisdiction. 

The applicant declare that the subject matter of 

Is application is well within the jurisdiction of the 

'ble Tribunal. 

Limitation. 

The applicant ftirtber declares that this applica-

ion has been filed within the limitation prescribed under 

action 21 of the Administrative Tribunals Act, 1985- 



-3- 

4.. 	ots__. 

4.10 	That the applicant is a Citizen of India and as 

such entitled to all the rights and privileges guaranteed 

under the Constitution of India. 

4.2. 	That in pursuance to an interview held on 5.7.89, 

the applicant was appointed under the respondits in the 

post of Skilled Vorker Grade-I vide memorandum dated 

23/24-8 -199 0  issued by the Director, Small Industries- 

Service (for short, sisi), Guwahati. The scale of pay of 

the applicant was fixed at s. 1320-2040/- per month. 

A copy of the aforesaid memorandum dated 23/24-8-199 0  

is annexed herewith as Lnne xure_- 1. 

4.3. 	That after his appointment as stated above, the 

applieant continued to discharge his duties with all 

sincerity and devotion. However, subsequently by virtue 

of an order dated 28.1.93 passed by the Director, 3151, 

Guwabati and order dated 2.2.93 passed by the Director, 

5131, Imphal, the applicant was retr€ched from service. 

He thereupon approached this Hon 'ble Tribunal in 0 .,A • No. 

31/93 challenging the action of the respond€nts in retren- 

ching him from services. The Hon'ble Tribunal, after 

considering the case of the applicant, disposed of the 

said application vide Jud€ment dated 24.8.94 with a direction 

upon the respondents to reinstate the applicant with 

Jve 
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retrospective effect w.e.f. 1.6.929 The respondents 

thereafter, in complaianee of the direction of this 

Hon'ble Tribunal, reinstated the applicant in the post 

of $killed worker Grade-I at 8131, Imphal with effect 

from 1.6.92 vide memorandum No. A/20113/92 dated 9.11.94. 

The entire period w.e.f. 1.6.92 was treated as on duty. 

A copy of the aforesaid memorandum dated 

9.11.94 is annexed herewith as Anneire - 1A. 

4.3. 	That thereafter the applicant resumed his duties 

at 3131, Imphal and started to work as before. It may be 

partinent to mention here that though the applicant was 

posted at Imphal, his family composing of minor children 

and wife was residing at Tin sukia and as such the applicnnt 

was finding it most difficult to manage his family at 

Tinsukia. Be mentioned that the wife of the applicant 

being a chronic heart patient was under constant medical 

treatment and was also advised to avoid trouble some 

journey. Under such circumstance, the applicant was thus 

required to stay with his family or alternatively at some 

place nearer to Tinsukia in order to iun and manage the 

family smoothly. He therefore filed a representation 

before the Respondent No.4 on 5.1.96 narrating all the 

circumstances and praying for his transfer to 8131, Guwahati 

But no favourable action was taken on the said representation 

and thus the applicant had to approach the Respondent No.2 

through another representation dated 28.6.96 reiterating 

cf)L,ve- 
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his prayer for transfer. 

Copies of the aforesaid representations dated 

5.1.96 and 26.6.96 are annexed herewith as 

nn 	_LL Te!O tiV_ 

4.4. 	That the applicant states that even a:fter filing 

of the abovemeritioned representations no fi'uit1ñ action 

was taken by the respondits and the applicant had to con-

tinue at SISI, Imphal under compelling circumstances and 

on the verbal asrances of the respondents that his case 

would be considered. The applicant, however, did not lose 

hope and continued to press the matter hard seeking transfer 

in anyplace in Assam. Be mentioned that the appointment 

of the applicant carried liability to serve anywhere In the 

States of Assam, l'leghalaya and Arunachal Pradesh. But 

surprisingly the applicant has been denied posting at any 

of those places due to the reasons best knoun to the 

Bespondents. Neverthless, the applicant being apprehensive 

of a avourable action, again approached the espondent 

No.2 through representations dated 13.6.97 and 18 .11.98. 

It may not be out of place to mention that during the last 

part of the year 1998 a vacancy of skilled worker Grade-I 

was available at Sil char and therefore the applicant in 

his representation dated 18.11.98 prayed for his transfer ' 

ilchar. But unfortunately, the Respondent No.2 did not 

act on either of the representations filed and thus the 

grievances of the applicant was not redressed. 

c,LLe 	L 
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The applicant does not annex copies of the said 

MONIM 	representations dated 13.6.97 and 101.98 for 

the sake of brevity. He, however, craves leave of this 

Hon 'b le Tribunal to refer to and rely upon the same at 

the time of hearing, if need be. 

405. 	That the applicant states that as none of his 

earlier representations field any result, he lastly filed 

a representation to the Respondent No.3 on 28.5.99 praying 

for his transfer to 5151, Guwahati. But till date no 

action whatsoever has been taken by the Respondents to 

transfer the applicant to Guwahati. It may be stated 

herein that at present one post of Skilled worker Grade-I 

is lying vacant at 5151, Guwahati ( Assain) and the appli-

cant can suitably be accomodated against this vacancy at 

Guwahati. 

A copy of the aforesaid representation dated 

28.5.99 is annexed herewith as 

4.6. 	That the applicant states that in view of tkx 

his appointment, he is entitled to be posted at any place 

in the States of Assam, Meghalaya and Aiunachal Pradesh. 

But the respondents have denied this to the applicant 

without any just and reasonable ground. Moreover, they 

have not responded to the representations filed by the 

applicant. Under this circumstances, if this Hon'ble 

Tribunal do not protect the applicant, by an appropriate 

order or direction, the would suffer irreparably. 
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4.7. 	That this application is file.d bonafide and 

in the inteérest of justice. 

5. 	Grounds with Legj Provisions : 

5.1. 	For that, the action of the respondents in 

not posting the applicant in any of the States 

of Assam, Meghalaya and Aiunacbal Pradesh in 

violation of the terms of appointment is 

illegal and .lnju stifled. 

5.20 	For that, the respondents have acted illegally 

and arbitrrily in not disposing of the re-

presentations of the applicant. 

5.3. 	For that, the respondents have acted in a 

glaringly arbitrary and unfair mainer In not 

transferring the applicant to Guwahati con 

sidering his gémi•ine problem and attending 

circumstances c! the case. 

5.40 	For that, the action of the respondents Is 

violative of Article 14 and 16 Of the 

Constitution of India. 

5.50 	Fortbat, in view of the order of appointment 

dated 23/14-$-199 0, the app1icant is entitied 

to be posted within the States of Assam, Megha-

iaya and AI2nachal I'radesh•. 

LrnJJ2 -(L 
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596. 	Tbr that, vacancy in the post of Skilled orker- 

Grade-I is available at SISI, Guwahatl and the 

applicant can suitably be accomodated against 

the same. 

5.7. 	For that, In any view of the matter the action 

of the respondents is bad in law and liable to 

be declared illegal. 

6. 	Detad.ls of Bemedies_xhausted : 

The applicant declare that they have no other 

alteinative or efficacious remedy except byway of filing 

this application before the Hon'ble Tribunal. 

7 .Mattersreviouslyfiljefldg before 

any other Court. 

The applicant ñi.rther declare that he has not 

filed any application, writ petition or suit regarding 

the matter in respect of mhich this application has been 

made before any court or any other authority or any other 

Bench of the Tribunal nor any such application, writ peti-

tion or suit is pending before any of them. 

8. 	R4s 32t For 

Under the facts and circumstances narrated above, 

the applicant prays for the following reliefs : 

8.1. 	That the applicant be declared entitled to be 

posted within the States of Assam, Meghalaya and 
RL 
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and Ainacbal Pradesh in terms of the order of 

his appoIntment isied vide memorandum dated 

23/24.8.9 0 . 

8.2. 	That the iespondents be directed to transfer the 

applicant and post him in the available vacancy 

at 3181, Guwahati. 

- alternatively - 

The respondents may be directed to post the appli-

cant at any place withiri the State of Assam. 

8.3. 	Any other relief or reliefs which the applicant 

is entitled to in the facts and circumstances 

of the case. 

8.4. 	Cost of the application. 

9. nterirnefiryior 

That the applicant prays for the following interim 

relief during pendency of the instant application. 

9.1. 	That the respondents be restrained from filing up 

the post of Skilled Worker Grade-I lying vacant 

at 8181, Guwahati. 

9.2e 	tny other interim relief which the applicant is  

entitled to in the facts and circumstances of the 

case. 

10. 	The application is filed through Advocate 

(,1av€_ 



1 

11 

 

 

-10- 

Particulars of I.s.O. 

I.P.O.No. 	- o- 

/, r  
Date 	 - 	

ôoO 

To whoni Payable - The Registrar, CAP. 

What office 	- G.P.O. Guwahati. 

list of enc1oares 	: 

As per Index. 

Veri ficat ion. ..11/ 

CLAJJO s/Q 
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VB B I F I C A P ION 

i t  ]1rlove Chandra Medhi, son of LIe R. 
aged about 45' years, working in the office of the 

2kii3zdtxV Small Industries Service Institute, Smployees 

Skilled arker Grade-I, Imphal, Manipur, do hereby verify 

that the statements made in paragraphs 1 to 4 and 6 to 12 

are trie to my knowledge and those made In paragraph 5 

are tmie to my legal advice and I have not suppressed 

any material fact. 

And I sii this verification on this the day of 

/ 2/A 	January, 2000. 

JLJe kL2 

Signature. 
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Gram: Smallind 
Tlx : 235-2379 ASEX IN ( EGISTLFEO Phonds : 31949 

31950 

.:overnn;','nt 	'I 	Lnd.1j 
1 	 Ministry of I ucius try 
iiill 1:ndustrjs Se'i. vice Instituto 

Barnunimajij 

!
ell 

	th 

 0 R N D 13 H 

1. 	1 	With rofcrencc to hIs inter view, dated SY19 ED 	the 
Diractor, Small Industrjcs Scrvic& In: titute., Guwahatj. is pleased to 
otfor Shrj/m 	

l..tjLjOVC c(c 	lrd'4.\ 
kIstratjon No.3f///Y. 	'Ej.t/c.ternporary post. of 

&1t.4L 	(Vr) in 	n1tris 
tj/rh I n&4-e ,. 

t.i. Pra sh)/ tens ion -Ceflt.tA, 
••J Il'S Tjnuk.j; in tht. scale of pay P..132.0.-3o- 

;11)I)o1nle will a10 Ix: entitled to draw 
and OU'Or , 1th. ances it the 1 it:os  adm.L8sjbje under and.' ntJ1.1j nt 	

to the cond I.tj.onr laid clown .i i tui,c4 the ord is 'joverni. ng 1:ht 
"II. 	of such aiJ,:Jw'1n(x:i 	ri force frcii time 1.0 tim(_,, . 

THE TERMs OF f.ppoINrMu'r ARr ts UNDEfl : 

I) Th appointm(;nt: is tempor iry and will not confer any 
titl(-' to permanent cmplo',ment. 

The appointment will be en trial for Two years, the 
period is liable tb be ':t:cndcd or curtailed at the 
discreation of the cippoil'i:ing authority. During this 
period his/h,  services 1:iIy be terminated at any time 
without ass igning any rc';ons. 

If dutInj trial period SIri/ 	 I"\c 
may desire I:. leave the Organisation, 

one months' clear noticL: ill be necessary. 

On Cun1plutj'n of the trio pe..nod the appo. tmcnt may 
be terminated 3t 6ny tim k  by a month's notiCc civon by 

/ 	 :j 	torit37 scrvos the 
right 0.FTirnin.'itjng his :..rvices forthwith or before 
the (_,xpIry of the stipul:' .:J pL.r.tod of notice by makinq 
Pynt to h,bil of' L  ulvalunt tp th.py and 
ai.iOwinct:s [r Eh pii.od .f notiOc or the Unexpired 
portion t:tiCr.:of.  .  

I Tho appoj.ntmont carries with it the liability, to servo 
nywhcre in sam,, Meghalaya & Arunachal Pradesh. 

He will have to attain th: spedd of 30(thirty) words 
per minute in typo within (six) months from the date 
of appointment Other con Ittions of services will be 
gcvernLd by the relevant rules and orders inform from 
time to time. 

THE PPOINTHENT !ILL BE F1JRTR SUBJT TO 

roiuctjon of Certificate of Fitness from the Civil Surgeon. 

Cont] ..... 

2. 

3.. 

/ 

LI 
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, 

LbLflJ.S1(fl 	) 	J 	4c13rtion 	.Lli 	hL 	£rnl 	ncic_d 	and 	in 
tIiu 	

vtrt of 	th; cirididatQ tv;nq more than one wifC 	1.Vlfl(J . • 

• 	 his,l 	b@ing uxcrnptcd 	.•;i : 	 th'.; appointmunt 	:i].1 	l:t; 	subj:c' 	to 
r'm tC 	 of 	thc 	t 	u1r..rnL nt 	in 	his 	bth1t . 	 . 

r 	
•• 	 • 	

Thking on O'th o 	 :nc/ 	.thU1flL33 	to 	the Const1tut1O 

. of Ind. . • 	 - 

4) 	. 	 PriuctjoL 	o 	th 	:C)11c).iflg 	i: 	;ip:tl 	c;rtific3L 	togcth.r . 	 .. 

. 

. 	 .r1:.h onc 	ttCSttU Copy. 

1omts/CerifiC3tCS cl 	cducatiQn(i1 and other 

Tccico1 c1ujifict1on, 	if. 	n, 	() 	Ccrif1c1LC of age, 

(', 	rlct 	Crcic. 

	

fron, 	 of 	the 

CLnz 	L/S 	 oh lj 	 LiiCLC of 

mp..c.y:iLflt, 	i 	ny. 	( 	) 	C:.t 	iC3t' 	in 	th 	prescri- ..previbus 
1,[. 	:crn 	•i'rt 	cç 	cnJ 	: 	 tc.' b1ong 	co 	Schcu1d 

cr 	'rrt( 	/.ji 	indiii 	.mn'uii.Li. (L'hC 	CrtifiC3t.e 

sh.i1d L 	inJ 	y Lh 	iJ!st:i 	ffiCcr c: th 	ub 	ivisior3l . 

Oficor or ' riy oUr oiccr 	the 	i.:Lr jot in which his1r 
1ifl1l I / 	r 	, 	 n 	h 	qii 	' 	1y 	iL 

ro 1 ir( L r' I 	c 	rfr' 	nL 	L,iu 	iah 
	

Curti. iC,ALL, 	i C 

.th ptiht?d 	:L 	eik, 	ei 	the 	sr.tct 	in 	•,h±ch h 	ftLnisif . 

'i r 	dC 	Lhis 	in fr L 	urcL 	oi Ldc)Lir 

r 	Lh 	tiflc it 	 i 	t 	
, 	

LtLJ Of ficr of tF 
1,'itc,n Go/Lrsircnt 	i 	 GOVt 	t'i(V 	j1C')1 1 	bL countLr31gn 
b 	the D..etr.Lct N 	Lxtc 	?LtV C mmi1cn¼' 	or -ub- 

• 	 OLfCL'. 	 . fir 

It 1-- ,Ay 1picos 	hL 3tted 	th 	'nthJute is sering o r 

iuier d'i.get!ci Lr' servu C.n rd 	Government .DepVtmL.flt 
I  nmrt CL Tn pub1i 	w-hor'1y 

: 

c1rrt/i' cjivr1 or 	Liii 	rnit.on 	furiishci bi 	the 
t, n 	 4ic1 	f u3t' h ' 

. 	•, 	 V&frJn 	rvicL1i':1 such,.Qthr 	cti 	cis 	;uv..rnment miy de.m nLosst •.:T; 
Ile 

• 6) 	. 	 :rf 	 _ . 

GS thO of fr on th' 	3bo 	'thii )IL/ 	zhouli r.port for Juty 
Owl, 	munirni, 	 jrI r1r/;issEt.irct.or 

I1ch!ir9c, 	 F•T.. 	 jrmiiudi.te1y Lut 
be treotc.d 

•-'. 

ot •1 	th'm 	tI 	 r.'1lincj wITh 	LIU 	offer will .•- 

WhiTe reportin 	for äuty i 	,'JiouhI. proJuce the ,.. 

IIJ 	rn 	nL 	clflt. I 	In 	p 	1 	3 	'hov 

No travcll.tng 	LJL OnOL 	'all bL 	11c lU 	for joir ...ng thU 
dppoJntment or on tr 	.ntior thereof un!.ss othorwise admissiblO . - 

under rulLs. 

- 

1 
C. 	. C.AO s/I.  

• 	 JIST\NT 	)IRECTOR"-(73IN.) : 

ki FOR DI 	
- •: 

JD Lt\&.c 	V.jC 	r(t4, 	
11oc(Adm) 

• • 	-_•_.P.p.-(-) 	
.• 

Copy to 	1) The 	 I/c, 	 -, 

I I 	Extn.Cnte F. 	
' 	 fr- 

2) T.e1sstt. 'Qloymcnt OiIc- r, Jist.Employimnt Exchange, • 	 -. •--. 

	

cj 	 -• 	 - - 

.l 	I rsori.i1 rJe (f  

4) 1crulLmo' File of CJ 	 ernployees/staff,SISI, 1hy 	-• 

) OfficO )up1t.(icconts,) SI3hy 	 - 	 •. 

V__A~ -7) 	r-tv P, - tco 	 ~~s c nt 	'c tor ~,A)- - 

pcd/31.1.89 	 Fk... 	• 	 for Jiroct?)  • 	
r 
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nI -• 	 220584, 223096 

'.:!I1 N1;iiir 
l!1; fq q t4tu1i jq 

ItI 	rlii, 1T1t wtwix 
- 17/18 tnq;rqi 

- 795001, f8 

gisqy/No  

A - IA 	 ) 

Gram : SMALLIND 
Phone : 220584 223096 

SMALL INDUSTRIES SERVICE INSTITUTE 

Deptt. of SSI,Agro & Rural Industries ••. 
Ministry of Industry, Govt. of India 

C-17/18 Takyelpet industrial Estate 
Imphal - 796001, Man!pur• 

fiIDated, the Q9,i1/94 

1-tv,E M 0 R_! N 

	

.. ... . ...... ... ........... . ............ . 
	* 

• 	 In persuance of Development Commissioner($SI),New .. 
Delhi's letter N9.C1$013/2/3-(NQ) dated 23/9/94 and to implement. 
the Henle 'tCentral ADMINISTRATIVE TRIItJNJJ)',Guwahati Ienoh 
judgement dated 24/8/94 regarding OA 31/3 Shri D.C.Medhi,8kil1e. ..... 
Worker Gr.I -Vs i.0.I., the Director,SmaU Irdustries Serviqe 
Intitute,Indu3trjal Entate,Takyelpit,Impha1795QO1 i pleased to 

• reinstate Shri D.C.Medhi in• the post of Skilled Worker Gr .X at ",., 
SISI,Imphál with retrospective effect from 01//92, who is ...•' retrenched from servIce vide order N9 .A/11011(2)/92 dated 28/1/93 
of Director,S181,Guwahatj and 2.W20113/93/553 dated2/2/93 of 
Director,SISI,Imphaj. 	. 

Shri Medti will ke entitled for Lull pay' and allowances 
admissi)lè to him as per rule w.e.f..01//92 treating the entire 
period as on duty. . 

C V.3.MIJRTY 
DIRECTOR 

Te  / Shri D.C.Medhi,  Parkotia Road, 	 .. 	 . 

P.0.Tinsukia,  
Sjam 	• 	 . 	 ' 

• copyto; - 	 • 	' 	. 
I. The Development Cormissioner(SSx),Njrman 3bavan,New Delhi'-ll, 

for favour of kind, Information. This has reference to his 
letter No.C-11013/2/93..A(Ng) dt.23/9/94 addressed to Director, 
S18t,Calctitta and copy endorsed to this 1nstitute 'plea8e. 

2i The Director, 8181, mdl .Estate, lamuni 1laidan, Guahati21 for 
information and necessary aötion please.' This has reference to 
his letter NQ.C-14014(13)/93/397 dated 7/10/94. 
The Accounts Off icer.Pay& Accounts Off ice(SSI), 	 . "• 

• 111/112 B.T.Road,Calcutta for information.  
The Director,Sr$r,Hospjtal 1.oad.,Agartala for inforination. 
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I.. 
from $ SCL Outl.ov.i rale fiuhL, 

zst. 

To I The Diractor, 
5.1050L., •J4Tphel, 
Tekybiit. 1fldutrja1 k$1eti hVhqjjMonJpUV, 6 

 

• 	gui, a In, the matter of cp1,LcetLon for trnsfar 

Ravoicted 	

t• GjtjhUU inttrn. 

Lr,  

Tie., undtriiuiod 	ttfuUy begs to *tote the raitoisin 
-  10d hLp 	toreaug1we duto conLthrUgn a rd flrL1,t1 

L!aa • 	 ; 	•• • 	 . 	 . 

That tjr, thu ulwavil g rWo lint baan P 	($)? 
Ln £t 	Lntt 	fl th 	o4.t' of C ki1Ud 

Workiii 1'vod,a1, &ina 1992 and hOC been PO?e'21y dLeche1&fl 
hL 	ds$e 	thu 	due 	bL1Ly. 

• 	• 	,l 	
•, 	 '•'r. 

That the utdLnary re1dence of the undstaLmid Is 41 
TLnscio (ocna) and Li Oomicile in the state or *5Øa.FM8hsg 
the t'awLLy at the un 	rtLnad 	at pttwnt r 	tdateci' i 	Tjnsuk. 
uith her threw 11ttj9,VChUO1 cuInu (under 140 9  
ohILdrri hevLnjj no melg W uvrdien to cinstvatly look if tar th.i,. 

41 
Thet du 	to ihis Eeryi 	in IUhal the un 	£jin&d hM - 

to 	uLntouvt/ mo 	1-jit, tlWi sinry ,  ravidtnj a 	Tjke 
Pb hio ui?s hat btft under madicril svicm to ovoid tubteo,sp 
Journey tar her chvaiin 	aiirtimion. 

4. 	Thui 	for auvj rebu**, the unrs ind con 	4aro it , 
ebOrnQ4e to fLI(i befnr 	you 	Honour on 	3licfitLon aaakLn r  

r 	ii 	tf 	t 	untt antra .:',  further yar honour mey 	• 
he plo.ed to 	his 	JoLfltaNnt 	ri 	the 'ltbiUty 

• tosasr,s Anywivira In fteara o 	...: 	 . 

- 	UnduL the obwe ciircuiaatancg 	your hurwur it rtiquetted 
tO 'be pJs4 to tnnrer tt's und 	rd from Xrphil to Ghgj'' 
cantgo or to kindly 	aOu fl 	JL'tOy a 	Grna.bt 	Vhb 	troib?r•' 
to 6wehatio Ind for this ait ut yuuc kLncnio&, t 1V undurbird 
thrLlb14 	4VWr 	fe1'uU. 	. •••. 	•' 	• 	• 	., 	' 	• 

• 	. 	.• 	- 	' 	 ___________ 

0  
1 The 5th 	3011.. 	Yg6. 	• 	 • 	 •• 	. .• 	- 

• 	 (Ourl owes LJi. 	4adhi) 	• 
I,1iael. 
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• 	To 
The Dva].cbpmont comn,.tsioncr, 	 • 	 4: 
Smal. Uale In1uatriea, • 

NixmaA Mhavanj, 7th Pious', 	 • 

Mat*la Azad Road 

	

110 641,. 	1 

- 

ub!eat 	stuQt ro&jran.fer try1m $131 
 

: 	;.,• 

1•• 	'Lr, 
r peCt, have  thO IIU to raqLfat  

the £oXlowin taw kar-ts. for your iind oon3ide?3'ti12 	x 	p4 - 

ynpathetiu *')Uort. 	5, 	 :-" 	•,' 

r 	 '•.•- 
• 	 • 	

r,'.eP7r 	'Z 

'Thtt, I aa wor1Un a' Sil2I rk.it GL in 

I&h3. ALUOU 1992. I am the only rnti( t .  201b(4" LU Oy £Ii -YcL. ,  .- 

azxt iy ai4J.y un3it3 o.t my ii.i 4zo 	tmr 

goini chUdren, 1•%y wiXe i.s a aorto Pieat p1Uent 	
'• 	•td 

nee4 	Ltcl c.rc a reqi'oi pblon tx,atflt. I bs 	
- 

Vv 
áWaT' tVOmy 

rMtuicrin&l tit.toa t sZI,1mphal. 	\'-• ' 

/i 	• 	
-:15. L 

Thcoa is no irdo rember to look alter vO I &LILAC  

Nie and I ex to rush to 'ttn':*inj 410MA foz' her 	 1• 

.S and I14U 	 i  

• Xr fore"running circumitjnoiie mA  

z'equest you b coiiii4or My  'PUBUXK at 3t3], 

	

IIp I?hui  to loc.L 	 Øflj 	'11t'. 
 

• 	as w.0 as to devote mysol.towar4a the flGe. 	• •f' 

	

Thnkig you. 	 • 

• 	

Yc's 	 \ 
• 	 £flCl 	Undci'tkcn. 	 :(I 	 • 

• 	 ' / (Doe k1i1I 	• \.. 	• 	
• 

Date $ 2Jkf 	• 	 • S 

// 	 I( 	\ 	 S 	• 

• 	 /•• 	
- 	 'S. 	

• 	• 
/ 	 \ 

( çP) 	
• 	

, f 	.*.*.e 	 • 	S 	
- : 	 ' 

• •
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~ kc ~v (Opts  •j tV\•&1 (i 	 rt,-, ' 
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From • Shri D.C.Msdhj, 
Skilled Worker QzX, 
!.X.S,I.. zmPhal'u795OOXo 

TO,  

The Dirê4'09
Office Of thI Ye1opment Conmiseioner, 
Small Scale Xnduatrjei 
Nirman Shawan, 7th floor, 

w :DeThj — ilpOlk 

( hrouah -_PMer Qannel) 

Riapected Sir, 

I beg to represent my transfer case expecting 
favour from 70fl, Sir, 

I joined your organiaatjon as Skilled Worker, 
Or-I at P.T.a. Tineukia on 31,8 9 1990 on closing the 7.T.$ 0  
I was transferred to 8151, Imphai in the same capacity 
in 1992, 

My appointment order states to serve the atat.s 
Of Aesam, Arunacha]. Pradesh & Moghalaya. When I was 
transferred to SISX,Imphal, I wag given assurance that ai' 
and when thapet of Skilled Worker, Or-I, will be Vacant 
in any one of these three states, your request for transfer 
will be constdered, 

I VI come to know from the reliabie sources 

that there is a vacancy for the post of Skilled Workers 
Gp-X at 8151, Quwzihati (Maan), 

Sir. X. am sending uiy representation for tranáf.r 
since 1995 but no response 0mb favour, Really I am 
having family problems at my native. My wife is sok and 
suffering with heart problem and there is non-body to 
lookaft.r her at Tinsukia, my native place. And every 

now and then to visit my place is Vcry costly f fair, Once 
again I request you to help me by transferring me to SXZ 
Quwahati a nearer place to my native before 1 iroceed to 

11 

Thanking you 

Tours faithfully. 
D&te I 2/) 

( DeC.NEDHI 	) 

. •... 
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, 	 CDi; 	C/i. 3cLrjwIi 
M.BB.S., M.D. (Modcno) 

:'...' .? ••.;;' 
Spnc(. list In 	Heirt 

I.0 

Phone 2282 

CONSULTANT PNYSICIAN  
G.N.E3, Road, TINSUKIA  

Near L. I C. BuHdlng 

Date 

( onSuItifl Time - .12 Noon -2 p.m. 
p.m. B p.m. 

tl14' 
- 	Iosed 
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